
o/o 14.OL.2O11

Present: Mr. Abhishek Maratha, Sr' Standing Counsel with
Ms. Rnshul Sharma, Advocate for the appellant'
Mr. S. Ganesh, Sr' Advocate with Mr' Anish Kapur'
Advocate for the resPondent.
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issue which is raised bY the

to charging of interest under

view of the assessee's income

-r

+lTA Nos. 3L, 32' 35-40/201L
*

We find todaY that onlY

Department in these cases pertains

Section 234t- of the lncome Tax Act, in

being subjected to TDS.

' As far as this question is concerned, it already stands

decided by the judgment of this Court dated 30th August, 2010 in a

batch matter, the lead case being Director, Income Tax v' M/S

Mitsubishi in ITA No. 491 of 2008, in favour of the assessee'

Accordingly, the present appeal is hereby dismissed.

--)@
M.L. MEHTA, J.

JANUARY L4,20LL
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